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ST Statement
[Shri Sukhdev Prasad)

Ty, 1976 regarding extension of the Al-
uminum (Control) Order, 1970 to the
Btate of Sikkim. [Placed in Library.
See No. LT-10461/76.]

NOTIFICATION UNDER INDUSTRIAL DISPU~
TES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to
lay on the Table a copy of the
Industrial Disputes (Central) Amen-
dment Rules, 1976 (Hindi and English
versions) published in Notification No.
G. 8. R. 111(E) in Gazette ot India da-
ted the 5th March, 1976, under sub.
section (5) of section 38 of the Industri.
al Disputes Act, 1847, [Placed in
Library. See No LT-10462/76.)

NOTIFICATION UNDER CUSTOMs ACT

SHRT PRANAB KUMAR MUKHER-
JEE: ] beg to lay on the Table a
copy of Notification No G S.R. 238(E)
(Hindi and English versions) pub-
lisheg in Gazette of India dated the
18th March, 1876, under Section 159
of the Customg Act, 1962 together
with an explanatory, memorandum.
{Placed in Library. See No. LT-
10462/76

120 hrs,

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

STATEMFXNT SHOWING RREPLIFS TO RF.
COMMFNDATIONS CONTAINED 1IN THIRTY-
YOURTH REPORT

SHRI D. BASUMATARI (Kokrajhar):
1 beg to lay on the Table a copy of
Statement showing the replies to the
recommendations  contained in Cha-
pler V of the Thirty-fourth Report of
the Commttee on the Welfare of Sche-
duled Castes and Scheduled Tribes-»
Action Taken by Government on the
recommendations contained in the Thi-
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rtieth Report regarding reservations
for, an employment of, Scheduled Cas-
tes and Scheduled Tribes in the Hin-
dustan Machine Tools Limited, which
were not furnisheq by Government in
time for inclusion in the Report.

12.03 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have
to repori the following messages re-
ceived from the Secretary-General of
Rajya Sabha

(1) ‘In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directeq to inform the
Lok Sabha that the Rajya
Sahha, at 1ts atting held on the
15th March, 1976, agreed with.
out any amendment to the
Warehousing Corpornations
(Amendment) Bill, 1476. which
was passed hy the Lok Sabha
at its sitting held on the 8th
March, 1976°

G 'In atcordance with the pro.
visjons of rule 115 of the
Rules of Procedure and Con-
duct of Business ;n the Rajya
Sabha. I am directed to in-
form the lL.ok Sabha thar the
Rajva Sabha, at its  «itting
held on fhe 15th March, 1976,
agreed to the followimg amend-
ment made by the Lok Sabha
at 18 siting held on the dth
March, 1874, in the Standards
of Weights and Wleasureg Bdl,
1978 ~

EnGenng Formulg

Tha‘ at page lv
‘“Twenty-sixth™
“Twenty-seventh"*

line 1,—for
substitute

{u) ‘In sceordance with the pro-
sions of sub-rule(6) of rule 184
of the Rules of Procedure and
Conduct of Business in the



